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V  O.A, NO. 2295/1995

Neu Delhi this the 16th day of f'ay, 1996.

HOM'BLE SHRI 3USTICE A. P. RAVANI , CHAIR^N
HON'BLE SHRI K. aiTHUKUPTAR, rCfBER (A)

1, Banmali Dass S/0 Late
N, L. Dass, R/0 EI-19,
Rouse Avenue,
Neu Delhi-2.

2, Sanja^r~KuT(tiar Dass S/0
Banmali Dass ̂
R/0 E-ig, Rouse Avenue,
Neu Delhi. Applicants

(  By Shri U. K. Bali, Advocate )

1  -Warsus-

1, Union of India through
Secretary, I*linistry of
Urban Affairs and Employment,
Nirman Bhauan, Neu Delhi,

2, The Director,
Directorate of Princing,
'B* Uing, Nirman Bhauan,
Neu Delhi,

3, The fhnager,
Gov/t, of India Press,
flinto Road, Neu Delhi,

4, The flanager,
Gov/t, of India Press,
Ring Road, Neu Delhi. ... Respondents

(  By Shri fbdhav Panikar, Advocate )

ORDER (ORAL)

Shri Dust ice A, P. Ravani —-

Applicant No ,1 uas serving as Compositor in the ^

Government of India Press, Ha retired on the afternaoff

of Sanuary 31, 1995, He occupied Government quarter

No, E-19, Rouse Avenue, Delhi, He uas sought to be '

evicted from the said quarter, Houever, applicant

No,2, the son of applicant No.1, got Government job

in the forenoon of January 31, 1995, On this groundg '

he claims that he should not be evicted from the

quarter in question. The Estate Officer as per order , .
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dated November 22, 1995 (Annexure-A) passed order of

eviction without even referring to the question

as to whether the applicant No»2 was required to be

allotted and/or regularised occupation of the quartSEa

It is this order which is under challenge in this C»Ao ;

2, When the application came up for hearing, the

learned counsel for the respondents submitted that

applicant No,2 would be eligible for being allotted

a quarter of one type below as per the provisions of

relevant rules. He, however, submits that within a

period of three months, applicant No .2 will be

allotted the residential quarter of the type to which

he is entitled to, that is, type II.

3, In view of the aforesaid "fAOtS i

,we are of the opinion that if the following directiorus '
K

are given and the application is disposed of, It would

meet theends of justice

Respondent No,4, that is, f^fenager, Government of

India Press, Ring Road, New Delhi, shall pass

appropriate order of allotment of quarter in favour

of applicant No,2, Shri Sanjay Kumar Dass, within

a period of three months from today. Respondent No,4

shall also see to it that after passing the order of

allotment the possession of the same is handed over to

applicant No .2 within the aforesaid period. On receipt

of order of allotment and the possession of the

quarter by the applicant No,2 pursuant to the order

that will be passed by respondent No.4 herein, the

applicants shall immediately vacate the quarter

presently occupied by them. The arrears of dues

that may be damandedj^y the respondents shall be paid
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V  the applicants within one month from today. In

case the applicants have any dispute with regard ta

the arrears that may be demanded by the reapondentoj

it will be open to them to raise the dispute in regard

to the dues in accordance uith lau, Tm the

residential accommodation is allotted to applicant

No ,2 as stated above, the applicants shall not be

evicted from the quarter in question,

4, Uith the aforesaid directions and observationo ,

this application stands disposed of. No costs.

(  K. rythukumar ) ( A. P. Rayani )
member (A) Chairman

/as/


